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RESERVED 

CENTRnL nDt:.INISTFV\TRIVl::. TRIBUthL 

i-\L~li-.~D HENCH 

"'Ll.t\1-h LV\D . 

J.\lldhdbvd t nis the , _ 8" '" Day of 6e+cJ,~ 

Contemrt 
• applicdt ion No . 97 of 1995 

In 

Origina l application No . 381 Of 1 995 . 

Hon ' bl e Or . R .K. S a xend , JM 
Hon ' ble t.:r • D.S . aa we ja , n M 

Jdgdtdhari Yadi!J v , S/o Sri Purshottam , 

present l y posted as Extr •' Depa rt ment a l 
Delivery Agent, pos t Office Piprdon , 
T ehs il t.~e j o , IDmstr i ct 1-dl a ha bod • 

• • • • • • • Applico nt . 

C/A Sri R . D. Sin gh 

ve rs us 

1 . T . B. Singn , S.ub Div isiona l Inspect or, 
(S . D. I . ) IAeja , nllohabod . 

2 . R.::~ mgla 1 Duevey , Extrd Depart menta 1 
Bra nch Post Master Pipr aon , DistriCt Alla nobdd • 

1 9<}6 . 

••••••• Respondents . 

C/R Sri S . C. Tripathi 

0 R D E R -- ----
Hon ' ble Mr . D.S . Baweja , AM 

This 6ont empt dppl i cdt ion hos Le e n fi l ed 

ci lleging non- complionce ot the dir ections in the interim 

stay oroer datec 26 .4 . 95 in O.M. 381/95. 

2 . Or i gind l applicdtion No . 381/1995 h~s bee n 

file d b) the at r lic ... nt chd l lengin~ the i mp uc;ned order 
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RESERVED 

CEN1'RrtL 1\Dr •. Ir!IST&\TR IVI:: TRIBUf .. h L 
1-\L!fil-hEAD BENCH 

n Llr\rh l,~ .. D • 

Allaha b., d t r. i s the d. 8-1~ Doy of 6e.J..cl,4 1.996. 

Contempt a pp licaL i on r~ o . 97 of 1995 

In 

Origind l applic..1t i on No . 381 of 1 995 . 

Hon 1b l e Dr . R .K . S.:~ xend , J M 
Hon ' b l e l\~r • D.S. Bawej a , nM 

Jagc~tdhQri Yad~ v , S jo Sri Pur s hott am, 

pr esent l y post ed as Extr .:.. Depa .. t rr:enta l 
De l ivery Agent , pos t Office Pipr don , 
T e hs i l f,\e j o , mtst r i ct n l l a ha bd d • 

• • • • • • • n pp lico nt • 

C/1"'. Sri R . D. Sin <3h 

ve r sus 

1 . T . B. Singn , Sub Divisiond l Inspe ct or, 
(S . • 0 . 1 .) Meja , ..... llohdbod . 

2 . Romgla 1 Duevey , Extr c1 Depa rt ment d 1 
Br a nch post Mast e r Pipr don , Distr i ct Allanobdd • 

••••••. Respondents . 

C/R Sr i S . c . Tripathi 

0 R D E R ---- .... 

Hon ' ble Mr . o.s . Ba weja , AM 

This 6ont empt dppli cat i on hos Le en f ile d 

d lle g ing non- complid nce 0 1 t he dir ectiomin the int erim 

stay oroer dat e o 26 .4 . 95 in O.M. 381/95 . 

2 . Or i gind l applicdtion No . 381/1995 h~s be en 

fil ed b) t he cJt lic" nt chul lengins the i mp ugned or de r 
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dat ed 4 . 4 .95 dS p~ r which t he s er vices of t he appl i cu nt ~s 

Extra Depart me ntd 1 Delivery Age nt , Pipra on were termi nat ed 

a nd dir ect ed to ha nd over t he chargt. . An irrt erin. s t ay as 

unde r was r d nt -=d vide or der dat<:d 26 . 4 . 95 :-

.;,· "The l ea rned c o•mse l for the appli r.d nt a l so 
p:-ayed ; or std) in~~ the oper at i on of t he impugnec or cer dat ed 

4 . 4 . 95 . This or cer a ·ears t o hd' e come int o eff ect !.Jut 
t he l ea r n( a c o unSe l for the a oplicant stot es t hat the 

a r p lirc nt hos not yet h.:~ nded over t he c nar ge . Let this 

matter come for oroer s on 15 . 5 . 95 . ;.~ed nwhile t he stot .~s ­

q uo in r espcct of the ap, __ l i co nt as on ddt e be rr.a i nt a i ne d . " 

The inter im stay was ext ende d fur t her a s per 
D 

t he oroer Cdt ed 29 . 5 . 95 . 

3 . The opo l i co nt submits t hat aft er the s ervice 

of the interim stdy or der dc.ted 26 . 4 . 95 on r espondent No . 4, 

S •Jb Div i s iona 1 I ns oe ct or , ;.~e ja K l l a hubd d in or i g i no 1 0 .A . 

a nd No . 1 i n the pr esent Cobt err.pt 

over the cha rge 

appl i cation t he appl i cont 
~ 

to him . Ho':Je ver the r equested to hdnd 
No . 4 

r espondentLha nded ovt:r the chdr gE to hi s nine yeors o l d 

son wi thout fo l lowing the- procedure e nd obta i ning t he 

s i gna t 'Jr & of the opp l i cdnt on the char ce report . 1'\S a res 'J­

l t the r€S c oncent s ha ve wi l ful l y and del i berote l y not 
/ 

comp l ied wit h the i nterim std) order vno therefo ~ e c orr.mi tted 

the Cont. er pt of Court • 

4 . Sb . T . B. S ingh, S ub.-Ci vJ.s i ona l -Inspector 

(S . L. I . ) ;,:eja , n l l ohcb ... c , r espoOo(ot nt llo . 4 in the O.K . e~no -.;; 

respon de nt No . l in thi s d pplice~t ion has f i led the counter 

af 1 idovit . No counter aff i cidv it hos Leen f iled by t he 

respondent No . 2 . S enior S uper int e:: ndent of Post Off ice 

Mllar,~ bad Divis i on hd il6 a l so f iled supp l ementory ..- .. i cd vit 

on beha l f of the r es pondents . The appliCdnt ha s fi l ed the 

r ej o inoer rep l y . 
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5 . In the counter affidavit, it is submittec' by 

the r espondents th..Jt t he a >J licont ··-s appoirrter' os a s·Jbs ­

tit Jt e of Sh . Ramii Yacldv . S h. Ramj i Yddov was put off 

CJvty on 8 . 4 . 95 dOG the upp licu rt " ho 'IJ :.JS the s uLstit•Jt(:: of 

Sh . Kamj i Yadav :,'dS a l so dischclr~;:eo on 8.4.94. nt present 

Om Pra kash Dubey o: is working os o substit ute on the r esponsi­

bility of Sh . Ra nag Lal Diwed.1. .b . D. B. P . l .. . Pipraon . The 

ap t-- licdnt · .. us aisch .... rged fr om t he po!.t on 8 . 4 . 95 . The inter­

i m s tdy order hda been passed on 26 . 4 . 95 f or maint enance of 

s tat us -1uo . In view of t i. i s JOSitian the 4 'Jest ion of dis­
_~ 

obedience of the ordtr of t he Tribuna l ~s allegGd by appli­

cont does not ar is L. The ord.Qr ·nas to ma intain s~..ot as yuo 
l-.i J t~o,.W 

d nd the s dme vh s c ompli ed a c c.or din g l y . 
1\ 

~11 the r e joinder repl0 t he a polic,;;l nt has 
•?" M(. lt """ h\ 

6 . 

averred the gro unds in suppo:t ae his onig inal ooplic :1tion 
~ ~ 

l-Io . 381/95 cho llen( inr t he t er IT' i nd t ion of ,lis serv i ces . 

Howe ~r it i s ol s o reiterate d thot t he ch.:~r ~ e h~ bee n 

handed over by the r es ponoent No . 1 (respon cent No . 3 in 

O.A '; 381/95) t o his nine year old son ~o·Jithout followi ng 

the pr ocedur1 handing over a nd to king over char <;t: . 
A 

7 . i/e ho ve heard the c ounsel of t he parties . 

;ve ho ve o l so gi ven cor efu l thou.;_ ht t o the p l eadings and 

arguments during the heuring and t he mat erial pla ced on 

r e cord . 

8. n s per the int erim stay order r epr educed i n 

pu .:-a e above , the Be nch h~d obs er ved thut the i m uqned 

or der a or ea rs t o huve Leen effected. Howe•e: r bas ed on the 
' 

statene nt ffi.:lde ... t Bc:~ r by the c ounse l of the appli ·ant:f" 

t hot t he dppl i , ont hos not ha ndeC: o' er c har ge , it ~tJas 
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ordtred to fl)::i i nt.J in the stutus -..uo cs on dete . The r espon­

dent s hc:.sve strongly contended thc;.;t the .applicant h"' d been 

disch ... rged 1 rorr the post from 8 . 4. 95 muc h befor e the i nterim 

s~uy grcnted on 26 . 4 . 95 . r\ fter cor ~:: fu l c onsidera·t ion of the 

rivul content ions c nc the mc.teria l p l dcec on record, we 
D 

fino .orce in the submission of the r espon de nts . The d ·jpli-

ca nt himse l f has br ought decurrent on recor cl c.~t anne··u e-A- 2 

which s ho s th·t some Sh . Om p okash Dubey hdd been en t;aged 

c.s a substit Jte on 1 8 . 4 . 95 . T he app l i cant both in the 

a ,..," l i cation as r1ell .... s in the r ~? j o ince hos dVetred t h~t 

a ter s t-rvi E ::>. the in:erim St.oy or{er , he r e-1 ested 

responc..ent Lo . 4 tor honoing ov f:: r t he chC'Jrge . If t he 

s t cte,.ent r.ddl at bar \'!..;;S t r •Je , t nen es per the s .... me the , 
a p .... liccnt wc:. s sti l l on job . If it wc:.ss so , then the l..{uest i on 

o• honding over cr.dr gf t o t he a pp lic .... nt would ho ve not 

a risen dOd stot.Js "iUO wo•Jl d ho ve been mo i nte i ne (, . Fr om the 

~ater ia l on r e c or(. , it t r a ns p i r es tn-..t t!:e dpplic"'nt wes 

disc har ged from the post from 8 . 4 . 95 and the s ome body ha d 

bee-n e ngc..gec os substitute on 1 8 . 4 . 95 . The im~.".l ugn t'd 

termination order ha d be come e f fe ctive befor e 26 . 4 . 95 . The 

cont t:..nt i on of t he cpplic t.nt t hc..t ~ dfter serv i ce of t he 

inter im st oy order , t he r es pondent No . 4 inst euc of t-.a nding 

o"er cLcr < e to the ~plicdnt ho ndeo over the c Lar c;c to bis 

cine f.: d i S o l d son i s ul r: o wit hout a ny Las; s . The cippl i co nt 
) 

h"'s not disc l osed the name of the s on of r esponoent No . 4 

.:1nd the: nd rn€ of the suLst it •.rt e ment ioned by res ponoents 

ond confirm? d in H- 2 h- s not l. ee n s peeL icd lly r"' fut ed l.Jy 

t. he c;.1 pp _icont • As per i nter i m st c:.y order st ... t .JS q uo d S 

on de:. .. e wds to be rna int e ined . Ther t- i ore t n is or aer did 

not i mp ly thet even i f the upp l icvm. hd E(' been oll.:e ... o 1 

discJ,c.;trgeo .:.~ no t er rr.inotion or otr: hc:zv i ng Leen ef1ect1 '.<.. , -che 

ap' lic.Jnt wcs to r..:.e i'l<J nded over charge . 
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9 . 
In view of t he ubJV & {dcts , we d o not find 

any disobedience of th e. int e r im s t ... ~· or der dat e d 26 . 4 .95 os 

a lleged b\ the d ppl i cunt . There i s no cas e of Cont empt 

o-~ Court on<.. the upplicot ion is ae r o din gl y dis miss ed . The 

contempt n otice~ dl'e dischaL geo . 

J 

~(~v 
Membt::r - h 

Memb~:r - J 

D 

t 


